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* DR. (SHRIMATI) NAJMA HEP-
TULLA: You know which side I am
on. I am on the Government side,
not on the QOpposition side.

Sir, the answer which the hon. Mi-
nister gave is, to some extent, hear-
tening, but there was a very unfortu-
nate newg which I read pecently in
the newspapers. The Wakf Roard
have denied that they have any pro-
vigion for giving maintenance to the
divorced Muslim women, On the
floor of the House, we had given some
assurance tp the destitute womep di-
vorcees that if nobody gives them
maintenance, then the Wak: Board
will give. Though I appreciate the
conceryy that the Government ig hav-
ing about women and the concern of
the Member who asked this question
about relaxing age limit for women
for employment, I also feel, as the
Prime Minister is here who is very
much concerned about women's deve-
lopment, the Government should find
some measures to give meaningful
employment to all the destitute wo-
men, not only in the Government ser-
vice but some kind of meaningful oc-
cupation” for all the destitute women
whether they a:e Muslim women or
HinA1 women ar any other. I direct
this question humbly to the hon.
Prime Minister 10 answer.

_ SHRI P. CHIDAMBARAM. 1 en-
tirely shave the gentiments expressed
by the hon. Member.

~ DR (SHRIMATI). NAJMA HEP-
_TULLA: This is not the answer.
There is no assurance. Sharing the
toncern is no.answer. It is unfortu-
khate Whenever I ask g question
about women, either the Members
laught it out or a cal'oug answer Iis
given. 1 am very sorry.

SHRI SUBRAMANIAN SWAMY, I
support ter one hundred per cent.

SHRI 3. CHIDAMBARAM: I alsn
entirely support the hon. Membe; in
her criticlem that whenever gshe asks
a questicn about women, ihey laugh
ata her, (Interruptzons)
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SHRI HANS RAJ BHARDWAIJ:
Mr, Swamy must know that she does
not need his support. She can gup-
port him. (Interruptions). B

MR. CHAIRMAN: Next question.
Question No. 124,
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MR. CHAIRMAN. We have already
spent enough time on it.
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MR. CHAIRMAN 1 have caued an—
other question. £
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Delay in completion of the Sutlej
Yamuna link Canal

*124. SHR1 VIRENDRA VERMA:{
SHRI ISH DUTT YADAY.

Will the Minister of WATFR RE-
SOURCES he pleased to state:

(a) when was the decision to cons-
truct inter-link canal hetween the
Nangal Hydel Channel and the Sutlej-
Yamuna link first taken and what was
the time schedule for the completion
of the project;

(b) what are the reasons for the in-
ordinate delay in the compietion of
the link canal and what steps are be-
ing taken to expedite the completion
of the project; and

(¢) what is the estimated cost es-
calation as a result of delay and by
when the project is likely to be com-
pleted?

THE MINISTER OF LAW AND
JUSTICE AND THE MINISTER QF
WATER RESOURCES (SHRI B,
SHANKARANAND): _(a) to (c) The

TThe question was actually asked

on the floor of the House by Shn
Virendra Verma,
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decision to construct the inter-link
channe] between Nangal Hydel Chan-
nel and the Sutlel-Yamung Link Ca-
nal requires agreement betweep party
States of Punjab, Haryana and Rajas-
than. According to Punjab, the com-
pletion of the inter-link regulator
vomplex will take about 18 months.

-Since work on the link canal can
be taken up only after the inter-State
issues have been resolved, the quss-
tion of delay or cost escalation does
not arise,
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SHRI B. SHANKARANAND: The
hon. Membe'r is right that this ques-
tion has been discussed at various
levels. Even the Central Water and
Power Research Station, Pune has
also prepareq models. But according
to the Bhakra-Nangal Agreemen®,
which was arrived at in 1958, Clause
13, the States have to agree. And
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Research Station, Amritsar and later
the Central Water and Power Re-

the agreement has not yet been reach-
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search Station at Pune and experts
from Punjab, Haryana and Rajasthan
found the project sound. Then what
is the difficulty? All the experts
from the three State Governments and
the Centrd] Government found it
sound in all respects. Then, why
there is delay? They are all agreeing
for the proposal. But the Minister is
not forthcoming with an answer.
¢

SHRI B. SHANKARANAND: Sir,
with a view to ytilise the spare capa-
city of the Nangal hydel channel and
the SYL for generation of hydro
power at phase-l with an installed
capacity of 36 MW, an inter-link chan-
nel and feeder channel are proposed
to he undertaken. The diversion of
water is there for the purpose of this
vower house. Perhaps, the proposal
has been brought forward by Punjab
in 1982, This weater, which is going
to pe diverted from the N.HC., the
States of Rajasthan ang Haryana
were not agreeing though it has been
found that they will not be losers if
this channels are construgied. But
still the States have not been ahle to
come to an agreement. Only recently,
Sir. the Secretery, Water Resources
had a meeting with these people; he
ig the Chairman of the Review Com-
It has now been sent to the
by the BBMB
an agreement

Central Government
and we hope to have
very soon.
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“Since work on the link canal
can he taken up only after the in-
ter-State iscues have been resolved,
the question of delay on cost esca-
lation does not arise.” ’
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SHRI RAJIV GANDHI, Sir, it was
partly linked with the Punjab Accord.
We have found it very difficult since
the new, well, not new put the cur-
rent Chief MAnister of Haryana, re-
jected the Punjab Accord. We have
not been able to imove ahead, We
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would logk forward to getting some

specific suggestion on what he feels
as a solution to the problem.
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WRITTEN ANSWERS TO
QUESTIONS

Privatisation of T.V, glass shell pwo-
jeet at Taloja in Maharashtra

7125, SHRI B. SATYANARAYAN
REDDY:

SHRI RAM CHANDRA
VIKAL:

Will the Minister of DEFENCE bpe
pleased to state:

(a) whether jt is a fact that a pro-
posal to privatise the T.V, glass shell
project at Taloja in Maharashira es-
tablished by the Bharat Elecironics
Ltd. (BEL) is being considereq by the
Central Gevernment;

(b) wheiher BEL is under pressure
to turn the glass shell plant into joint
venture while retaining a minority
share, alongwith a private party and
a foreign company; and

(¢) if so, 'what are the details of
the proposal and the need for such a
move for privatisation?



